/ NATIONAL COMPANY LAW TRIBUNAL
' MUMBAI BENCH, MUMBAI

T.C.P No.103/(MAH)/2014
MA No. 32/2017

CORAM: Present: SHRI M. K. SHRAWAT
MEMBER (J)

SHRI BHASKARA PANTULA MOHAN
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 23.08.2017

NAME OF THE PARTIES: M/s. Welspun Projects Ltd.
V/s.
M/s. Bul MSK Infrastructure Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 397/398 of the Companies Act 1956
and 241/242 of the Companies Act, 2013.

S. No. NAME DESIGNATION SIGNATURE

J M'\lawh %L‘{’B" Kes pondsi- jvs & Y\—/
\/b Dueis Peai ko fhw e s 6_]"\/"\?'#—'
Mumb eJ

2. MRSamege Panbim alw  Advoke v oy
Ms- SARRAM KitAmBAT) i|b  Petihonery —
M- WaD A CHANDY R (o .

3 Mufiadhosh . Shahy 2 fwrech Py
T/e b Dol 0 2l ﬂuf:MNo-?hG : :

'J\. “\\!- p\D\hi)( G\LQ)F\ 0\\\1)
My N\ ‘-tiﬂmi M.

-V Deatqands ¢ b
M Ropoedodt o -

Cont 00 Fa’? >



17 INT.C.P.NO.1 - B/MB/MAH/2014

1. The Learned Representative from both the sides are present.

2. From the side of the Respondent ie=present on personal reason the Learned

Counsel is seeking adjournment. Objected from the side of the Petitioner. Last

chance is granted to the Respondent Counsel. Since the pleadings are complete and

the matter is pending since long, therefore, the matter is listed for Final Hearing on

11*" October 2017 FIRST ON BOARD. o

(Sd/f- . Sd/- v~

Bhaskara Pantula Mohan M.K. Shrawat

Member (Judicial) Member (Judicial)
23.08.2017.



